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GOVERNMENT OF MANIPUR
SECflETARIAT:FUDD & CIUIL SUPPLIES DEPARTMENT.

~~.

N.Q.I.Irf11,£wflwlu1,0VN.. IV." »..

Impha1,tia 27th Febrdaéy,1996. (//*
,.,///fi

:c.21/ /88—FCS : In exercise of the powers conferred by

sub—section (2) of Section 30 of the Consumer Protection
Hot, 1906 ‘No.68 of 1986), the State GQVernment hereby

makes the FolloQEng Rules to amend the Naniour Consumer

 

Protection Rules, 1989, namely :-

THE MANIPUR CONSUMER PROTECTION(AMENDMENT) RJLES,199£.

Short title anf commencement :- (1) These Rules may

49 called the Nanipur Consumer Protection(Amendmsnt) Rules,

1996.

(2) They shall be.deemed to haVe come into force with

“Ffect From the 18th day of June, 1993.

2. Amafidmawt of rule 8 :- For sub-ruls (4) of Rule 6 of

Lue Waniour Consumer Protection Rules, 1989, the Following

hhall be substituted, namely :-

‘(4) The Presidawt aviime Members of the State
Commission, Wanipur shall hold office f5? 8
term of Five years or upto the age of 67 years
whichever is earlier and shall not be eligible
for re-appointment.‘

By or 923 etc

(HmryKHmi)
Secretary(FCS), Govt. of Manipur.

OICI

flame No.21/-/88—FCS : Imphal, the 27th Feb.,1996.
Copy to ;-

Secy. to Chief Minister, Naniaur.
9.5. to Deputy Chief Ninister,maniaur.
P.3. to Chief Sacretary,Govt.of Nani)ur.
All Commissioners, Govt. of Manipur.
All Secretaries,80vt. 0F Manipur.
The Director(FC5), Nanipur,

Contd..2/-
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‘ (1‘3 VERH‘ME
m—i L‘F E‘vuiid IBU’Pt

SELEETARIATii
UOD a QLVIL bJFPLIES DEPAMTJENT.
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No.21/4/98rFCS(
Pt.I) : IS egetEise of the powers cinn

ferred by sub-section (2) of section 30 of the Consumer

Protection Hot, 1986 QJ0.68 of 1386), the State Govern—

ment hereby makes the following Rules to amend the

Manipur Consumer Protection Rules, 198?, namely :_

me N‘mJIPLflk :w‘sumax PROTECT Iota (SECUND AMENDMRU)

RULES, l9?6.

L. Short title and commencement
;_ (1) These rules may

be called the Manipur Consumer Protectlun (Second

Amendmerm) Rules, 1996.
///

1'

(2) The shall come into force with immediate effect.

Q

2. Amendment of rule 6 :— For submrule (l) of rule 6 of

the Manipur Consumer Protection Rules, 198?, the follbwing

shall be substituted,
namely z»

“(l)(a) The President of the State Commission if_

appointed on wholeatime best; éfiSIIfligeéivé’
éh

honorarium of Rs.SOOO/- per month, and if appoinm

ted on part_time basis he shall receive an honora-

rium of Rs.lOOO/— per day for the sitting.

(b) Other Members of the State Commissxon/Ehal
l

be appointed on whole~time basis and they shall re-

ceive an honorarium of 35.3000/u per month."
rrv—I——-’--'"—‘>V"’”

~~~~y ~— ,,_._ “-H

By ofiders etc »~

1
( Henry K. Heni )

z 5 Secretary(RSS),
Govt. of Manipur.

I
‘.

Qopy to:_
""

"‘

1. Secretary to Chief Minister, manipur.
’

2. P.S. to Deputy Chief Minister, Manipur.

3. Secy. to the Govt. of 1rdia, Ministry of

Civil Supplies, Consumer Affairs and

Public Listrlbution,
Krishi Bhavan,

:Ofltd. .2/-'



GOJERNMEJT OF HANEPUR

SECRETAR'ATzFCUD & CIVIL SUPPLIES DEPARTHEET.

m,flfiPrIrfl,F.1:§,fiYT,JAQW§,.
Imphel,the 7th dovemher,1996f

g

?.o.21/4/88—FC5(Rt,) : In exercise of the powers conferred

by SU‘ijBCtiOD ‘2) of Section 3.] Of the Consumer Protection

1989 {No.68 0F 1g36), the State Government hereby

makes the Fgllouihg Rules to amend the Wanipur Consumer

Protection Hules, 1989, namely :—

THE MANIPJR CONSUMER PRUTECTIDNLTHIRD NWEMDWEdT)RULE5,1996.

Short title and commencement:- (1) These rules may be

palled the Manipur Consumer Protection \Third Amendment)

.Hules, 1996.

(2) They Shall come into Force with effect From 19th

July, 1996.

mmefidment of rule 32~ For suburule (1) OF Rule 3 0f the

.Eenipyr Consumer Protection Rules, 19899 the Following

shall be substituted, namely :-

‘(1)(a) The President of District Fora if appointed

on uholeJYTHE“EE§T§VEhatf~feeeiver€m”hvhorarium
of

8.4333/— per monih, 31d if upooihted oh part-time basis

he shall receive an honorarium of %.233/— per day For the

Sitting.

(b) Other members of the District Fora iF apDDinted on

wholeutime basis shall receive an honorarium 0F %.2500/ru

per month, and iF appointed on partmtime basis he/she

shall receive an honorarium OF %.150/- per day for the

sitting.-i ,

8y rders etc.

'mflxQflvfiky

g Ameising Luikham)
Commissioner\FCS),Govt.of Manigur,

Copy to :—

1. The Secy. to Chief Minister, Maniaur,

, The 9.5. to Chief Secretary,Govt.oF fianipur,

3. The Secy. to the Govt. 0F Indil, ministry of

Civil Supplies, Consumer Affairs & public

Distribution, Krishi Bhavan, New Delhi.

4. 9,5. to Hon‘ble Justice JR Khahne, llauhati High

Court, GaUhati.

All Commissioner/Seeretaries,60vt.of Hanipur.

, The Director{FCS), manipur.

. All Dy. CommiSSioner.

. President/Members of State Commission, Manipur,

All Presidents/hemhers of District Fora, Manipur.

The Director, StatLonery & Printinge,manipur For

sublicthon in the extranordinary Gazette.

11. Guard File.

 



' GOVERNMENT OF MANIPUR

SECRETARIAT;FCS.DEPARTIVIENT

NOTIFICATIOE
lmphal, the 22’“Dec,2006.

No.21/4/88-FCSCPtI): in exercise of the powers confined by sub-section (2) of section

30 of the Consumer Protection Act,1986(No.68 of 1986), the State Government hereby

makes the following ezdsting Rules to amend the Manipm Consumer Protection Rules

1989,:1um1y :-
THE MANIPUR CONSUIVIER PROTECTION (THIRD ANIENDMENT)

RULES,2006.

1. Short title and commmement :-

(1) These rules may be called the Manipur Comma Protection (Third

Amendment) Rules ,2006.

(2) This shall come into force with effect from January.,2006.

2. Amendment of rule 6 :- For sub- rule (1) of rule 6 of the Manipm' Consumer

Protection Rules ,1989, the following shall be substituted, namely:-

 

“(lXa) The Pmsidem of the State Commission if appointed on whole—tjme basis

shall receive an honorarimn @Rs Last Pay drawn minus pension. per month, and if

appointed on part-time basis} shall receive an honorarimzn of Rs.?OOOl- per month

andRs.300/- per sitting.
'

(b) Other Members of the State Commission shall be appointed on whole-tjme

basis and shall receive an honorarium of Rs.6000/- per month”.

3. This issues with the Concmrence of the Finance Department. vide their

U.O.No.1/2006-2007/FD(15-NPI'37) dated 20/12/2006.

By ordh‘hs etc. \
~

A I» 01

Under Secretary(FCS),Govt. ofManipm .

Copy Lor-
A)”

T\ 1.The Secretary to Chief MinisterManipm. ‘
l

.333 2mm F.Sto Chief Secretaryflovt of Manipur.

\ Row” 3.The My. Govt. of IndiaMnistIy of Civil Supphes,Cosmner Afiam

3L \L-(i ' DismlxtémKfishl Bhawanflew Delhi.

1d ‘) 4. A11 Commissmnm ’Sssrétafiesfiovt. of Manipur.

time Director(FCS),I\/Im1ipm
6. Deputy Commissioner Concenwhhhrjxpm

7.President/Members of the State ComufissionJ/lmiqmr.

\Bfl‘he Directorfrintings & StationaryManipm for publicahmtn me extra —

ordnary Gaze“.
\\

9.GuaId file.
k
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No.2L’4i‘88-F
CS’1PU ‘. 1n exergise 0E the powers 0011133111111 by 51111-312011011-t-,

)1 of 38121101}

30 of file Consumer
9101191311011 .4

1 1“":9 {NO 68 ‘01 198113.111: State Governm
ent hereby

makes the following existing. Rules to amend {he Mampm 10131111161 Protecticn

Rules_19$9 name‘w. -

THE hut." 71‘1qu)? CC
'S1»1311’ 11C

['17”11:360
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‘1. Short fitles and comm
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E1711651:121111 1.15;: 1e cal1m1the Ma
m'111 C(111511111111 110195111111

11'4.umis Amen
dment1 Rules20' '16.

{2)'1his 9131431 141.1111; 111.10 tame Wi'dJ efiect fmm
1131'“h July; 2006

2. Amendment10f
111k: 3; - For 51111—11111: (1) of Rule 3 01’ 11155151111111 Consumer

Protecuou 1.11315,1939) 11:»: following. 311311 be substituted, nam
ely —

‘11)(11) T116: 1‘1'c5111c‘112 I11 “13515111111 17131.1 11 5191101111511 01’: whole —u1111: baS-s 5111111 receive:

{111 11011017111511; 1.31“ 5 ECO“~ 1131‘ tncnth and 1f 115413121111:1 -11 1115 5311111.11: basis 5112111

receive 971 11011015111131
:Ff 9531!“;19;

day for.he siflmg

‘13)C01111:: \‘1arbéri: 111 111: 91511101 1‘u: a 11' 11111901151215.01‘1 whole—time basis 1.111311

mceiva an 13cmranum 01-51 5000’ per 111011111and2.1 39116111151“. 0‘1: pmi-time hams be

111511 remive 21111101101‘111‘11‘111
1111 11.11.2091; per day 1111‘ 1111: 51111111;

92.11111- 15511125 with:he
1231'512111:01: 0'? t1e finance Dam!

11:19:11 11116 *111-51‘

‘3 ONO 1/200”ZO‘WllD
11.‘)NW?)1111’1ed2C1:'1.’./

201-u

   ‘N.[[11 11‘}*-

11-11112; Secrexamk‘3‘)G0“0‘ \11111111

Copy to:-

“V

‘ The Secy .10 C1316f 11411115121311111111
9111
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11 of 1151111111

‘5 1 The Secy. 10111:: Crow 01 k1ul_1,Mu1.s
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m. 01' Manipur.

' a \(L \ ~5The Directortf‘cS)
Mampur.

6DyC111111111551uac1 C
umemeu‘
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:198115 v015111

21 170111,Nu;-1.13211:
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N0. 328 lmphal, Wednesday, August 12, 2015 (Sravana 21, 1937)

GOVERNMENT OF MANIPUR

SECRETARIAT :CONSUMER AFFAIRS, FOOD & PUBLIC DISTRIBUTION

DEPARTMENT

NOTIFICATION

Imphal, the 7th August, 2015

No. 30/7/2001-FCS(Pt): In exercise of the powers conferred by sub-section(2)of Section 30

of the Consumer Protection Act, 1986 (N04 68 of 1986), the State Government hereby makes the

following Rules to amend the Manipur Consumer Protection Rules, 1989, namely

THE MANIPUR CONSUMER PROTECTION (FIFTH AMENDMENT) RULES, 2015

1. Short title and commencement :—

(1) These rules may be called the Manipur Consumer Protection (Fifih Amendment)

Rules, 2015.

(2) This shall come into force with effect from 2nd day of June, 2015.

2. Amendment of Rule 6~F0r sub—rule (1) of Rule 6 of the Manipur Consumer Protection
Rules, 1989, the following shall be substituted, namely :—

‘(l)(a) The President of the State Commission if appointed on whole time basis shall receive

salary equivalent to salary of a sitting High Court Judge minus pension plus 80 litres of

POL per month and if appointed on part time basis shall receive an honorarium of

Rs. 10,000/- per month and Rs. 500/- per sitting.

(b) Other members of the State Commission if appointed on whole time basis shall receive

salary equivalent to lastpay drawn minus pension in case of retired Government employee,

plus 501itres of POL per month otherwise Rs. 18,000/— per month plus 50 litres of POL per

month in case the incumbent is not a former Government employee and if appointed on part

time basis shall receive Rs. 300/- per sitting.

By orders etc.,

M. YAISKUL MEITEI,

Special Secretary (CAF&PD), Government of Manipur.

Pn'nted at the Directorate of Printing & Stationery, Government of Marhpur/BOO-C/12—08-2015.


